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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

MONDAY, THE THIRTIETH DAY OF MARCH
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
.[,

THE HONOURABLE SRI JUST]CE G.M. MOHIUDDIN

AP o
writ Appeal under crause 15 of the Letters patent against the order dated0910212026 in W p No.3496 ot 2026 on rhe fite oi tne Hign Court.

1. M/s Sri Vinavaka RqllgS and.D_e^vetopers,, Rep by its proprietor, GummadiSreedhar, S/b G.Aniaiah, aged 59 yeirs, iici. Buliness, R/o flat trlo. G_t,H.No.8-430/4, Comtort nesiaLncx d;ft;riL;ai, o"s,G, h-p. 
' '". ,." "-

2. Sri Devasani Vikram,,. S/o.Candramouli, Flat No. G_2, plot NO.49B, Sai RamResidencv, prasathi r,rasar, aiir'Jpirv'n,,iii,;rl n,"Jidr'iri,'lk'iidiribi#Ji

AND 
...APPELLANTS

1. The State of Telanoana,. rep. by its pdncipal Secretary (MunicipalAdministration) Sdrettiiat,-H-y'd"iuuuol'""' """'
2. TheDundigal Municipality,, Rep by its Commissioner, Medchal, Malkahgiri

...RESPONDENTS

Petition under Section 1s1 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to
suspend the impugned intimation vide Lr No. 3661trpl DUND/ c-sg/G HMCl2o26,
dated 24.01.2026 asking the petitioners to stop the construction in the respective
plots of the petitioners in Survey Number 17013, at Mailampet Viilage, Medchar
Malkajgiri District, pending disposar of the present writ Appear in the interest of

o

justice.



,ra-t

Counsel for the Appellant : SRI P.RAMA SHARANA SHARMA

Counsel for the Respondent No.1 : GP FOR MCPL ADMN URBAN DEV

counser for the Respondents No'2 
' 35'Io',ffir[[irX[fTTEDDY,

The Couft made the following: JUDGMENT



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT APPEAL No. 346 of 2026

DATED : 30.03.2026

Between:

lWs. Sri Vinayaka Realtors and Developers,
R"p., by its Proprietor, gummadi Sreedhar,
Ongole, A.P. and another.

... Appellants
AND

The State of Telangana,
rep., by its Principal Secretary (Municipal Administration),
Secretariat, Hyderabad and another.

... Respondents

JUDGMENT:

Heard Mr. P. Rama sharana Sharma, learneci counsel for the

appellants appears through video conferencing and Mr. Krishna Reddy

Putta, leamed Standing counsel for Municipalities appears for

respondent No.2.

2. when the matter was taken up on 24.03.2026, the following order

was passed:

"Mr. P.Rama Sharana Sharma, learned counsel appears
for the appellants.

Mr. G.Bhaskar, learned Govemment pleader for
Municipal Administration and urban Development Department,
appears for respondent No.l.
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Mr. Krishna Reddy Putta, leamed Standing Counsel for
Municipalities, appears for respondent No.2.

The matter relates to an intimation letter dated
2t..01.2026 by the respondent GHMC directing the appellants,
wro had got building permission on 24.03.2025 on the subject
property, not to carry out any further construction activity in the
subject land and maintain complete status quo, pending
cc,mpletion of the survey and demarcation, receipt of final
revenue report and passing of reasoned orders by the competent
aL.thority on the basis of certain complaints made against the
cc,nstruction activity being carried out by the appellants. The
leuned writ Court recorded an undertaking on behalf of the
agrpellants that they would not proceed with the construction till
the survey is completed. The appellants have preferred this
ag,peal being aggrieved with the impugned direction as
aprpellants have been prevented from carrying out construction
within the area over which building permission has been
granted.

It appears from perusal of the annexure at page 38, a
letter dated 23.01 .2026 issued to the Assistant Director, Survey
arrd Land Records, Medchal-Malkajgiri District by the Deputy
C rmmissioner, Dundigal Circle-59, Quthbullapur Zone, GHMC
that the concerned office has been requested to conduct the
atrovg 16ir, survey and demarcation and fumish the detailed
report along with authenticated sketches as early as possible as
the matter is connected with a pending proceeding before this
Ccurt. The said offrce is not a party in the writ petition or
appeal.

We have, therefore, asked the learned Standing Counsel
fcr the Municipalities to seek instructions as to the time line
within which the survey exercise as per the intimation dated
24.01 .2026 would be completed.

He seeks short time to obtain instructions.

Let the matter appear on 30.03.2026, as prayed for."

3. Today, leamed Standing Counsel for respondent No.2

Municipality has obtained written instructions. The relevant part which

answers the query raised by this Court is extracted hereunder:

"lt is fu(her submitted that the Tahsildar,
Gandirnaisamma-Dundigal Mandal, vide Lr.No.Bl32l12026,
dated 28.03.2026, has informed that the Mandal Surveyor was
d,:putcd to Collectorate land acquisition work and will resume
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duties from 30.03 .2026, and accordingly has scheduled the joint
survey and demarcation on 31.03.2026. The Tahsildar has also
requested this office to deputy concerned officials to attend the
survey.

In this regard, it is submitted that necessary steps are
being taken to depute the concerned Town Planning staff to
attend the joint survey and coordinate with the revenue
authorities for verification of ground position and records.

It is submitted that the Municipality has not cancelled
the building permission, but has only temporarily restricted
further construction activity until completion of the survey and
passing of reasoned orders based on the final report."

4. Learned Standing Counsel for respondent No.2 further submits

that time till 10.04.2026 be allowed to conclude the survey. Till then,

the appellants may be directed not to undertake any further construction

activity.

5. Learned counsel for the appellants does not have any objection to

the submission made by the learned Standing Counsel for respondent

No.2. He also subrnits that the survey be directed to be concluded

within a stipulated time. The appellants would not undertake any further

construction activity till conclusion of the survey by 10.04.2026 and also

cooperate in the survey proceedings.

6. In the light of the instructions furnished by learned Standing

Counsel for respondent No.2 and upon hearing the learned counsel for

the parties, the writ appeal is disposed of with an observation that the

.ioint survey for demarcation of the subject property in relation to the

construction activity being conducted on it should be concluded by
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10.04.20:26 as per the submission made by the leamed Standing Counsel

for respondent No.2. Till such time, the appellants should refrain frorn
carrying out any further construction activity and cooperate in the

surv'ey proceedings as well. There shall be no order as to costs.

Misceilaneous appricarions, irany pending, shail stand closed.

SD/- MOHD. ISMATL
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To, SECTION OFFICER

Telangana
1. The Principal Secretary (Municipal Admini

State, Hydi>rabad.

2. The Commissioner, Dundigal Municipality, Medchal, Malkahgiri District.
3. One CC to SRt P.RAMA SHARANA SHARMA, Advocate. tOpUCI
4. Two CCs kr Gp FOR MCPL ADMN URBAN DEV, High Court for the State ofTelangana. [OUT]

5. Two CCs t. Gp for Municipal Adminiskation and Urban Development, Highcourt for the State of retansi"; ii Hvlj;i:ii,lli. io"ui r
6. One CC to SRt KRTSHNA REDDY PUTTA, SC FOR MUNtCtpALtTy/MC.
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